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0 Mr A. Deb Roy. learned Sr.
C.G.S.C. submits that the reliefs have
already been granted to the applicant.
The learned counsel for the applicant,
however, submits that he has no
instructions. A copy of the letter
written by the Garrison Engineer to the

learned Sr. C.G.S.C. has also been
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shown to me. ,

On hearing Mr Deb Roy I'foﬁnd no
ground to proceed with the matter.
Accordingly the case’ ié closed.

However, if later on it transpires that

the submission of Mr Deb Roy is not

correct the applicant may renew his

prayer.
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